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SHRIMATI MARGARET ALVA : Sir 

...(Interruptions)... 

MR. CHAIRMAN: Did you ask me for 

permission to raise it in the Zero Hour? 

Have you given me notice on this? 

...(Interruptions)... 

SHRIMATI MARGARET ALVA: Laloo 

cannot be brought under any law. He is above 

the law   ...(Interruptions)... 

He cannot be brought under any law. 

...(Interruptions)... 

(The Deputy Chairman in the Chair) 
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Please sit down. Let the Papers be laid on 

the Table. 

REPORTS OF THE DEPARTMENT-

RELATED PARLIAMENTARY STAN-

DING COMMITTEE ON HUMAN 

RESOURCE DEVELOPMENT 

DR. M. ARAM (Nominated) 

Sir, I present a copy each (in English and 

Hindi) of the follwoing Reports of the 

Department-related Parliamentary Standing 

Committee on Human Resource 

Development: 

(i) Fifty-third Report on the functioning of 

the National Institute of Ayurveda, 

Jaipur; 

(ii) Fifty-fourth Report on the functioning of 

the National Institute of Mental Health 

and Neuro Sciences, Bangalore; and 

(iii) Fifty-fifth Report on the functioning of 

the All India Institute of Speech and 

Hearing, Mysore. 

LEAVE OF ABSENCE 

THE DEPUTY CHAIRMAN: I have to 

inform Members that a telegram has been 

received from Shri Nabam Rebia stating that 

on account of the Statehood Day as well as 

local Nyokum festival celebration in his State 

he is unable to attend the House from the 20th 

February, 1997 to 6th March, 1997. He has, 

therefore, requested for the grant of leave of 

absence. 

Does he have the permission of the House 

for remaining absent from the sittings of the 

House from the 20th February, 1997 to 6th 

March, 1997? 

(No hon. Member dissented) 

THE DEPUTY CHAIRMAN: Permission 

to remain absent is granted. 
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RE: GOVERNMENT'S COMMITMENT 

TO SWISS COURT REGARDING USE 

OF BOFORS PAPERS 

SHRI PRANAB MUKHERJEE (West 

Bengal): Madam Deputy Chairperson, I want 

to draw the attention of the House to an 

important issue. Madam, You will recall that 

on Friday last some of the hon. Members of 

this House raised an issue in regard to placing 

on the Table of the House papers relating to 

investigation on Bofors which have been 


